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B.C. Sarma, AM 

This M.A. has been filed by the applic4t 	ith the prayer that 

liberty should be granted to him for impleading Di'rectr General of Health 

Services, Ministry of Health, Nirman •$havan, NW 	elhi as a party of 

the respondents in O.A. 402/96 filed by the applicant. 

2. 	We have heard the Id. counsl for the àppli ant. The M.A. is 

allowed. Accordingli the caise title of the OA. houtd be corrected 

as per rules and we direct the Registry that the coy of the order be 

served on the added respondent. Meanwhile reply  be filed by the 

respondents. I  

(D. Purkayastha) 	 (B.C. Sarma) 
Member(J) 	 Member(A) 


